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 SHRI  JYOTIRMOY  BOSU:  There
 are  four  lapses.

 MR.  SPEAKER:  That  has  to  be
 discussed  at  the  time  of  the  report.

 SHR]  JYOTIRMOY  BOSU:  I  am
 only  drawing  the  attention  of  the
 House....

 MR.  SPEAKER:  No,  I  am  not  al-
 lowing  it.  I  will  give  adequate  op-
 portunity  to  discuss  this  matter.  I  will
 place  it  before  the  Business  Advisory
 Committee.  Though  the  rule  is  half
 an  hour,  every  side  of  the  House  wants
 to  have  a  full  discussion.  At  the
 moment,  I  am  not  going  to  allow  any-
 thing  more.  You  can  bring  out  that
 at  the  time  of  the  discussion  of  the
 Report,  not  now.

 SHRI  JYOTIRMOY  08:  Have
 you  got  a  copy  o  fthe  report?

 MR.  SPEAKER:  I  98४  gone
 through  the  Report.  It  is  not  for  me
 to  say  anything  at  all.  I  do  not  want
 to  go  into  the  merits  of  the  Privileges
 Committee’s  Report,  It  is  always  open
 to  the  House  to  discuss  jt.

 SHRI  JYOTIRMOY  808:  Have
 ycu  got  a  copy  of  the  Report?

 MR.  SPEAKER:  Don’t  record;
 nothing  more.

 SHRI  JYOTIRMOY  BOSU:**

 MR.  SPEAKER:  I  am  going  to  give
 adequate  opportunity  for  discussion.
 You  cannot  have  ४  double  opportu.
 nity.  You  can  mention  it  at  the  time
 of  the  discussion,  not  now.

 Papers  to  be  laid  on  the  Table  of
 the  House.

 ———
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 PAPERS  LAID  ON  THE  TABLE

 ORDER  RE.  EQUITABLE  DISTRIBUTION  OF’
 FERTILIZER

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  I  beg
 to  lay  on  the  Table  a  copy  of  Order
 (Hindi  and  English  versions)  publish-

 ed  in  Notification  No.  G.S.R.  446(E)  in
 Gazette  of  India  dated  the  7th  Sep-
 tember,  1978,  regarding  equitable  dis-
 tribution  of  fertiliser,  under  sub-sec-
 tion  (6)  of  section  3  of  the  Essential
 Commodities  Act,  1955.  [Placed  in
 Library.  See  No.  LT—2857/78].

 CERTIFIED  ACCOUNTS  OF  INDIAN  INSTI-
 TUTES  OF  TECHNOLOGY  KHARAGPUR  AND
 BoMBAy  FoR  1976-77  anD  STATEMENT

 FOR  DELAY

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHADNRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table:—

 (1)  A  copy  each  of  the  following
 papers  under  sub-section  (4)  of  sec-
 tion  23  of  the  Institutes  of  Technology
 Act,  1961:—

 (i)  Certified  Accounts  (Hindi*
 version)  of  the  Indian  Institute  of
 Technology,  Kharagpur,  for  the  year
 1976.77  along  with  the  Audit  Report
 thereon.  [Placed  in  Library.  See
 No,  LT—2858/78]

 (ii)  Certified  Accounts  (Hindi
 and  English  versions)  of  the  Indian
 Institute  of  Technology,  Bombay,
 for  the  year  1976-77  along  with  the
 Audit  Report  thereon.  [Placed  in
 Library.  See  No.  LT—2859/78]
 (2)  A  statement  (Hindi  and  Eng-

 lish  versions)  showing  reasons  for
 delay  in  laying  the  documents  men-
 tioned  at  (ii)  above.  [Placed  in
 Library.  See  No,  Lt seb 76) आ

 **Not  recorded.
 “The  English  version  of  the  Accounts  a

 on  the  Table  on  the  28th  August,  1978.
 mq  the  Audit  Report  were  laid


